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Neuj Delhi, this 5th day of 3anuary, 1995.

Shri N.l/. Krishnan, UC(A)
Dr. Ms, A. l/edaualli, r(3)

Dr. U.K. Gu pt a
s/0 late Shri 3.K. Gupta
C-Il/2, 3apa Nagar
f\ieu Delhi-11 0 002

Uersus

Union of India, through
Secretary to Govt. of India
riin. of Finance, North Block
NeiJ Delhi

The Chairman

Central Board of Direct Taxes
Plin. of Fimance
North Block, Neiai Delhi

Union Public Service Commission
Dholpur House
Shahjahan Road, New Delhi

By Shri R.S, Aggaruial, Advocate

ORDER (oral)

3y Shri N. 1/. Krishnan , Hon'ble l/C(A)

Applicant

Respondents

The applicant Dr. l/.K. Gupta is present in

person. He submits that the DA has be-ome infruc-

tuous. • In the circumstances, the OA ic dismissed

for that reason.
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(Dr. A. Uedaualli)
Member (j)
5.1.95

(\i. U. Krishn an )
Vice-Chai rman(A)

5.1.95


